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CENTRAL ADMINISTRATIVE TRIBUNAL

}.
ALLAHABAD BENCH :
Original Application No, 1571 of 1992 ;I'
Uma Kant Mjisra esee Applicant r <
Ve rsus t
Union of India and Ors vess Reapondepts’ i L
EA|
CORAM: : e
HON'ELE MR. JUSTICE B.C. SAKSENA, V.C. : _;—.__j
HON 'BLE MR, S MEMBER e e
( By Hon, Mr, Justice B.C, Saksena, V.C, ) [ ".', b

We have heard the learned counsel for the parties,

The leamed counsel for the parties concede that the OA

can be disposed of @n a short ground, The relief prayed
for is to issue a direction to the respondent no.3 to
dispose of the representation, dated 16.,4.92 " keeping

in mind he has worked as E.D.B.P.M and the D,G.P&T circulars
gated 19,8.78 and 23,2.79. The other ral.:laf,s are merely
consequential which will follow m a dﬂcision of the
applicant's representation.

2. We, therefore, dispose of this OA with the direc-
tion to the respondent no.3 to decide the applinmt's
representation dated 16,4,92 keeping in vim’ Wp@h |
circulars made in the said representation. The representation
may be decided within three month: .-"fi:"r"“‘J e date of -this
ordery A copy of the order be furnished by the applicant
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